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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 4th March, 2022
No. 03-HLA of 2022/15/4334.— The Haryana Laws (Special Provisions) Amendment Bill,
2022, is hereby published for general information under proviso to Rule 128 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly :-
Bill No. 03- HLA of 2022
THE HARYANA LAWS (SPECIAL PROVISIONS) AMENDMENT BILL, 2022
A
BILL
further to amend the Haryana Laws (Special Provision) Act, 2019.
Be it enacted by the Legislature of the State of Haryana in the Seventy-third Year of the
Republic of India as follows:-
1. This Act may be called the Haryana Laws (Special Provisions) Amendment Act, 2022. Short title.
2. For the long title of the Haryana Laws (Special Provisions) Act, 2019 (hereinafter called the Substitution of
principal Act), the following long title shall be substituted, namely:- ﬁgrgy 2:;/2& 23 of
“to make special provisions for Districts of State falling under the National Capital 7919,
Region and for matters connected therewith or incidental thereto.”.

3. For sub-section (4) of section 1 of the principal Act, the following sub-section shall be ~Amendment of
substituted, namely:- section 1 of
Haryana Act 23 of
“(4) It shall cease to have effect on the 30th June, 2025.”. 2019.
4. In section 3 of the principal Act,- Amendment of

@) for sub-section (1), the following sub-section shall be substituted, namely:- ;Ie:rt;?;jz; 23 of

“(1) The State Government within the period of validity of this Act shall make a policy  2019.
for phasing out the specified agricultural purpose vehicle from the National Capital
Region, Haryana.”;

(i)  for sub-section (3), the following sub-section shall be substituted, namely:-
“(3) All notices issued by the State Government or any authority for any coercive
action against any specified agricultural purpose vehicle only on the ground that such
specified agricultural purpose vehicle has been registered for a period of ten years or
more, shall be suspended and no coercive action shall be taken from the date of
commencement of this Act till the 30th June, 2025.”.
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STATEMENT OF OBJECTS AND REASONS

In pursuance to various orders passed by the Hon’ble National Green Tribunal and the Hon’ble Supreme Court
of India from time to time, there is a complete ban on the operation of vehicles registered for a period of 10 years or
more and operating on diesel as fuel in the area falling under National Capital Region (NCR). Accordingly, the
operation of 10 year old vehicles including specified agriculture vehicles purpose is not allowed in the districts of
Haryana falling in National Capital Region.

In order to provide the temporary relief to the farmers and other affected peoples residing in the districts of
Haryana falling under NCR in respect of operation of specified agriculture propose vehicles, the Haryana Laws (Special
Provisions) Act, 2019 was got notified by the State Government on 18.03.2019 having a validity of one year from the
date of its commencement.

Now, the State Government is of the opinion that in view of the financial condition of the farmers and continue
ban of operation of 10 year diesel vehicles in the NCR including specified agriculture vehicles, in pursuance of orders
of Hon’ble National Green Tribunal/Supreme Court of India, it is necessary and expedient to enhance the validity of
the said Act upto 30.06.2025 and in this period of time various policy issues and support for phasing out the specified
agriculture vehicles from the National Capital Region are expected to be finalized.

MOOL CHAND SHARMA,
Transport Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 4th March, 2022. Secretary.
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9512—H.V.S.—H.G.P., Pkl.



